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CENTRAL ADMINISTRATIVE TRIBUNAL
PIUNCIPAL BENCH

P Mo 484/2004
0OA No.2137/2004

L%

| New Delhi, this the 19ih May, 2005

Hon’ble,Me.nstice M. A Xhan, Vice-Chairman {J)

¥

Hon’ble Mr.S.A Singh, Member(A)

[P H]

Shiri Jat Ram
370 Bhagwan Din, Mali,
Under 3. Section Engiaeer (Horticulivre),
Northern Ratlvway,
Mew Diethi.
Shiri Istgak Ad
Sfo Shri Farzand Ali, Mali,
Under Sr. Section Engineer (Horticnliure),
Worthern Railway,
Mew Delhi.
Shr1 Suresh Singh
Sfo Shri Sankatha Singh, Mali,
Under Sr. Section Engineer (Horticuliure),
Northera Batiway,
New Delhi.
Shri Ram Samugh
S/o Shri Ram Bax Mali,
Under Sr. Section Engineer {Horticuliure),
Northern Raitway,
New Delhi.
Shri Mahavir Prasad
Sio Shri Rma, Mali,
Under 3r. Section Engineer (Hortioulture),
Northern Railway,
New Delhi.
Shri Hira Lal,
Sfo Shri Sita Ram, Mali,
Under Sr. Section Engineer {Horticulture),
Northern Railway,
New Delhi.
Shri Bodh Raj,
S/o Shrt Hori Lal, Mali,
Uader Sr. Section Engineer (Horticulture),
Northern Railway,
New Delhi.
Shri Madan Lai,
S/o Shri Surjan Singh, Mali,
Under Sr. Section Engineer (Horticulture),
Northern Railway,
ew Delhi.
Shri Anoop Singh
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S/o Shri Chattar Dhara Singh,

Under Sr. Section Engineer (Horticuliure},
Northemn Ratlway,

New Deihi.

Shri Ram Samujh

Sfo Shri Triveni, Mali,

Under Sr. Section Engineer (Horticulture),
Northern Raitway,

New Delhi.

Shri Nourang,

S/o Shri Ismael, Mali,

~ Under Sr. Section Engineer (Horticulture),

Northern Railway,

New Delhi.

Shri Shiv Shanker

S/o Shri Kali Prasad, Mali,

Under Sr. Section Eagineer (Horticulture),
Morthern Railway,

New Delhi.

Shri Jagir Chand

S/o Shri Dharam Chand, Black Sueith
Under 8r. Section Engineer (Horticulture),
Northern Bailway,

New Delki.

Shri Vijay Bahadur

Sfo Shri Sukh Ram, Mali,

Under Sr. Section Engineer (Horticulture),

- Morthern Ratlway,

New Delhi.

 Shri Balraj,

S/o Shi Dharam -Singh, Mali,
Under Sr. Section Engineer (Horticulture),

- Northern Railway,

New Delhi.

Shri Daud Ram

Sfo Shri Kaday, Mali,

Under Sr. Section Engineer (Horticulture),
Northern Ratlway,

New Dellii.

Shri Dharampal,

S0 Shri Girhwar, Field Man

Under Sr. Section Engineer (Horticulture),
Worthern Railway,

MNew Delhi.

Shri Ram Singh

S/o Shri Ratriram, Mali,

Under Sr. Section Engineer (Horticulture),
Worthern Rallway, -

New Delhi.

Shri Om Prakash -
S/o Shri Hargu Lai, Mali,
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{01, Under Dy, CAO/TA,
Northern Railway,
New Delhi.

Shri Manjupal

S/o Shri Ravi Pal, Khallasi,

Under Dy. CAO/TA,

WNorthern Raitway,

New Delhi.

Shri Ramji Lal

Sfo Shri Hargu Lal, Mali,

CG-11, Under Dy. CAO/TA,

Northern Railway,

New Dethi.

Shri Ram Phavry

S/o Shri Panchuram, Mali,

Under Sr. Section Engineer (Horticulture),
WNorthern Railway,

New Dellii.

Shri Mahinder Singh,

S/o Shri Ram Sarup, Mali,

Under Sr. Section Engineer (Horticulture),
Northern Railway,

New Dethi.

Shri Om Prakach

S/o Shri Ham Raj, Mali,.

Under Sr. Section Engineer (Horticulture),
Northern Raitway,

" New Delhi.

Shri Shiv Shanker Singh,

Sfo Shri Satya Narayan Singh, Sr. Clerk,
Under Deputy Secy. G.M., _
Northern Railway, Baroda House,

New Dethi.

(By advocate: Shri Amit Anand)

1)

Versus

Shri R R Jaruhar,

General Manager,

Northern Railway,

Baroda House,

New Dethi.

Shri Pradeep Kumar Goyat,
Divisional Ratlway Manager,
Northern Railway,

State Entry Road,

New Delhi.

Shri Harinder Singh,

Sr. Section Engineer (Horticulture),
Northern Railway, State Entry Road,
MNew Delhi. .

Ms. Tanu Chandra,

Sr. Divisional Finance Manager,

...Applicants.
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Northern Railway, State Entry Road,
Wew Delhi. ...Respondents.
(By advocate: Shri AXK. Shukla)
ORDER(ORAL}

By Mr, Justice M.A.Khan:

At the hearing, it hag been pointed' out that in compliance with the order of this
Tribungl dated 08.9.2004 in QA 2137/2004, the respondent {Divisional Railway Manager)
has already passed an order~dated 25.1.2005 and as such the order of the Tribunal has been
implemented and the contempt pmcéedings would not lie.

2 On the other hand, leamed counsel for éppli‘czmts hag snbmitted that in the order
passed by the respondents it iz mentioned that no record is available with the respondents to
take a decision in the matter. From the perusal of the order Annexure A-2, it appears that
the DRM had allowed the applicant te approach him with any material or evidence, which he
was in possession to subsiantia};e his claim. Leamed counsel for the respondents has
submitted that in casé som.e material and evidence is produced by the applicants before the
Divisional Railway Manager, he will re-consider their case in accordance with rules, and the
decisions in the matter will be communicated to them.

3. In view of this, learned counsel for the applicanty hag submitted that the applicants
will approach the Divigional Railway Manager with evidence and material which are :m ﬂ;n'
posgession to enable the respondent to take decisi'(m in the matter. It ig further submitted that

_ snd =

the applicants be allowed to approach this Tribunﬂﬂto take any other available remedg i the
facts and circum smncesl in accordance with law including any action for comiempt.

Accordingly the present contempt petition i3 dispozed of. Notice is discharged. Leave is

granted to the applicants to approach this Tribunal again for redressal of their grievance in

ith law in appropriate proceedings.
{M.A.Khan)
Member (A) : Vice-Chairman{J)
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